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(ii) d f Q ~ e ~ r n t ~ h ~ Q d k 1 3  under Sections 266A. 266B and 266E of the 
~ , ~ s ~ v m f s a W a W 7 * . ~ ~ ~  Companies Act, 1956 and rules made thereunder." 

d 3 3 0 m f  WZFTZ*W*  3. For rule 10, the following shall be substituted .- 
* ? f r ~ t . n l  "10 (I)  Every individual, who is intending to be 

appointed as designated partner of a limited 
4. Y ~ ~ ~ ' I O ~ W I I ~ ~ ~ I W I  liability partnersh~p, shall make an applicat~on 

electronically in Form DIN-I under Companies 
[m. d 211~011-TRW-V] (Director Identification Number) Rules, 2006 to 

the Central Government for obtaining DPIN under 
Limited Liability Pamenhip Act, 2008 and such 

h : aUn aRrils;rr %k 1-4-2009 d inm.fi. DIN shall be sufficient for. being appointed as 

229(31), KRl Ql ?P4l V d  &P7 designated partner under Limited Liability 

U%hIfhTiii 15-11-2010~~.~ i l . f t r .  914(31) 
Partnership Act, 2008. 

rnhrncnl lO(2) If a person holds both DIN and DPIN, his 
DPIN shall stand cancelled and DIN shall be 

MINISTRY OF CORPORATE AFTAIRS 

New Delhi, the 5th July, 20 1 I 

GS.R 506@).-In exwiseofthe p o w e n . w n f d  
by sub-sections (1) and (2) of Section 79 of the Limited 
Liability Partnership ~ c t . 2 0 0 8  (6 of 2009). the Central 
Govemment hereby makes the following rules, further 
to amend the Linilted Liability Partnership Rules, 2009 
namely :- 

I. Short t i tkrnd eommenfement 

(I) These rules may be called the Limited 
Liability Partnership Rules, 2009 
(AmcnQmt) Rules, 201 1. 

(2) T h q  ahdl come into force with effect &om 
9th July, 20 l I .  

2. For rule 2. sub-rule (I ), para (iv), following shall 
be substihlted :- 

"Designated P m c n h i p  Identification Number 
(DPIN) m m  an idmtification number wbichthe 
~en t r s l  Gwemmsntmv allot to any individual, 

sufficient for being appointed as Designated 
Partner under Limited Liability Partnership Act, 
2008." 
10(3) Every designated patun,  hail intimate his 
consent to become a designated p m n  to the 
limited liability plutnonhip and DPIN, in Form 9 
and the LLP sGl intimate ;uch DPIN to Registrar 
on Form 4. 
10(4)(i) Every designated p m e r ,  who has been 
allotted DPIN underthne rules, shall in the event 
of any change in particulars of as stated in 
erstwhile Form 7 or DIN-I, as the case may be. 
shall intimate such change(s) to the Central 
Government within 30 days of such change(s) in 
Form DIN-4 under Companies (Director 
IdentificationNumber Rules, 2006. 

(iii The concerned designated p m e r  shall fill-in 
the relevant change8 to the limited liability 
partnership(s) on whlch he is a designated 
partner within 30 day8 of such changes. 

4. The Form 7 and 10 shall stand deleted. 

[F.No.ZIIROIICLV] 

AVINASH K. SRIVASTAVA, Jt. Secy. 
intending to be qpoinbcd as desigkted partner Note :-The Principal notification was published vide 
of a Li i tcdLiabi l i i  Parbcnhlp for the purpose number GS.R. 229(E), dated the 1st April, 2009 
of his idsatification as such. and includes and last amended vide GS.R. 914(E), dated the 
Directors Lhntification Number (DIN) issued 15-1 1-2010. 


